IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABBD BENCH

AT HYDERABAD

0A,993/90
and , - ‘
OA.615/91 ‘ date of decision : 25-2-1993

Between

b, $52 0 B3

Ra jkumar : | : Applicant o
and

1. Secretary
Min, aof Welfare
Govt. of India
New Delhi

2., The Principal
School for Partially deaf children

Punjagutta Rk Lods -~ -
Hyderabad . Row "
Counsel for the Applicent : Koka Satyanarayana
‘ARdvocate
Counsel for the Resﬁonjents : N,R, Devaraj, Standing
' Counsel for Central Govt.

CORAM
HON, MR, JUSTICE V. NEELADRI RRD,.UICE—CHAiRNAN

HON, MR. R, BALASUBRAMANIAN, MEMBER (ADNN.)

Judgement

(ﬁrders as per Hon. Mr, Justrice V. Neeladri Rao, VC)

Thef, two OAs can be considered together as {he applicant
is the same and as the same‘poiéte are involved, The
applicant was posted as Academic Teécher in R-2 School with
.afﬁect from 11-11-1969 on deputation, He was pe:ﬁanently
gbsorbed in the said school on 7-6-1976 as Academic Teac her.
At the time of absorption, the pay of the applicant was |
ky//Pixgd in the pay scale of %.SBDJQ?ﬁ. The contention of the

applicant is that his pay has to be fixed in the pay scale



65

éF m;440-756lon the basis of the correct interpretation of
'the’releuahh prouisions.in-the Recmmmendatioﬁsref the III Pay
Commission., It is further contended for the applicant that
:the academic teachers working in other similar‘ihstitutions
uére being paid in the scale of %.440—7504

2. When simi@ﬁf matters had come’ un far consideration in
0A.273/86, the Bench of thié Tribunal-upheld the contention

for the ABademic Teachers in these schools:€er the reasons

stated therein W8 find that the apﬁlicént is eligible for the
pay scale oP m.440-750 with effect from 1-1-1973 and accord~
ingly OA, 999/9D had to be ordered.
.3. The applicant Piled OA. 615/91 praying for fixgtfun of
his pay in the pay scale of #s,440-750 Frcm 1-1-1973 and further
Plxatlon of pay in the Reulsed Pay Scales as recommended by
the IV Pay Commission and Chattopadhyaya Commission., As ther
first rellef clalmed in DA.615/91 is same as the rellef clalm-
A NN W
ed in 0A.,993/90, 0A.615/91 the said relief ls‘dlsmlssed as
unnécessary. |
4, When the pay of the applicant in the pay scale of fs.440-
750 had to be Pixed Prom 1-1-1973, it follows that his pay in
the revised pay scale had to be Pixéd on the above basis, Ue
do not propose to express anything as to whether the revised
- pay scale'had to come into effect ffoh 1-1-1986 gs contended
by the appllcant or 1-8-1988 as contended for the respondent%)
-fgf;the entire material is not placed before us and as it is
‘one of the.mere verification gufficd it tosay that the pay of
the applicant in the revised pay scales correspondlng to the

oty 1\ S
pay scale of % 440~ TSQLglth effect fram the date on Uthh the

)$///révlsed pay scale had come into effect.
r‘ 5 - ) IO 1}

. In implementing this order the pay had;tc be fixed

notionally in the pay scale of Rs,440-750 from 1-«1-1973 in the
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‘corresponding scale in the revised pay scale from the date
en whicﬁ it had come into effect, | | |
6. <iﬁ§ij2 school was taken-over bi the State Government

| on 19-10-1988. TJThe applicant was also takenover aldﬂguith'
the sphon%_and thus from 19-10-1988 the ébpliééht was the
&mployee of the Andhra Pradesh State Governmenﬁ.

'7{ " Heard Mr. Koka Satyanarayang, learned counsel for the
applicant and Mr. N,R. Devara]j, learned counsel for the
respondents,
8. The applications in this Tribunal have to Ee filed
within one year from the date on which the cause of action
arises;as per Section 21 of the Administrative Tribunals
Act, Hence; this Tribunal is giving directioh to the reépan—
dent employer to pay the monetafy benefits from 6ne year
prior to the date of f’iling of the applicatien in this
Tribunal, in case thre contention of the esmployee in-regard
to Pixation of the pay éﬁf uphold. 0A.299/90 uas filed on

7 19-5-1990. The monetary benefits if at ali had to be ordered A
Lo v dewod _ '

J\cm\].y from 19-9-19689, But even by then the applicant ceases
to be an employee of the Central Government, Hence, the
guestion of giving a direction to the R-1 to pay him the
monetary benefits with effect from 19-9-1989 does not arise.

9. 0A,999/90 and DA.615/91 are ordered accordingly.

No costs,
\/n . hM"J‘j
(V. Neeladri Rao) . ' (R. Balasubramanian)
Vice-Chairman ~ Member (Admn.)
Dated : February 25, 93 . ’ /
_ dictated in the Open Court
sk
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